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MR. SPEAKER: He is neither a
Member pnor & Minister there, There
is nothing wrong if he s a Minister
for some time at both the places. But
so far it is not there.

gATaraAl § 7% 1 @A T FL | W
B s et S S

——

KARTIKA 28, 1805 (SAKA)

222

13.10 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI G. G. SWELL (Autonomous
Districts): I beg to present the
Thirty-second Report of the Commit-
tee on Private Members Bil] and
Resolutions.

13.10 hrs,

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCELLANE-
OUS PROVISION BILL

EXTENSLON OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

SHRI S. M. SIDDAYA (Chamara-
janagar): I beg to move:

“That this House do further ex-
tend upto the last day of the next
session, the time for the presenta-
tion of the Report of the Joint Com-
mittee on the Bill to amend the Un-
touchability (Offences) Act, 1955
and further to amend the Represen-
tation of the People Act, 1851,
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MR. SPEAKER: May 1 explain?
1 saw this morning statement giving
the reasons also. This is something
very glaring wrong. This Com-
mittee has already had 17 sittings. It
was appointed a long time back. The
Bill was referred to them on 30th
May, 1972, and the Committee was
instructed to report by 4th August
1972, The Committee has been grant-
ed four extenzions. The last extension
was granted on 24th July, 1973 till
todate. I would not approve of such
a long time. Already so many exten-
sions have been given and they had
already 17 sittings and had toured all
over India. This is something which
we cannot explain to anybody. It is
very wrong. The Committee must
finish this work..
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MR. SPEAKER: The Committee
has asked for extension of time upto
the last day of the Budget Session.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Oh, Budget Session...
(Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
You please allow me to move an
amendment that this committee be
directed to..
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MR. SPEAKER: I may perhaps be
able to persuade the Chairman.

SHRI S. M. SIDDAYYA: A point
has been raised that the extension
should not be given. I want to make
it clear to the House that the com-
mittee met last on the 22nd October.
They wanted to finish and they met
on the 23rd and 24th. But, as a matter
of fact, the Government amendments
came on the 22nd evening of October
and naturally, Members wanted to
suggest amendments to the Govern-
ment amendments. So there was no
option but to ask for extension of time,.
It was not a fact that the Members. .

SHRI MADHU LIMAYE: Last day
of the next session?
SHRI S. M. SIDDAYYA: Exactly.

There are nearly 100 and more amend-
ments.

MR. SPEAKER: If you had finish-
ed the work earlier than October, the
Government amendments could not
have come. Now they have come.

SHRI ATAL BIHARI VAJPAYEE:
You may amend it as ‘last day of the
present session’. Instead of the word
‘next’ the word ‘present’ be substitu-
ted. This is a small amendment.

MR. SPEAKER: You got four ex-
tensions. You had 17 sittings. You
have travelled all over the country
and now there is no need of any fur-
ther sitting outside. You can sit in
the Parliament House and you can
consider the Government amendments
and take as less time as possible. It
is very difficult to justify your request.
I would very much appreciate if you
do it by the first day of the Budget
session.

SHRI SHYAMNANDAN MISHRA:
They have to consider only the amend-
ments proposed by the Government.
That should not take much time.

MR. SPEAKER: I hope you agrec
that it should be by the first week
of the Budget session instead of the
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Jast day of the Budget session. That
is a good compromise. There will be
no more extensions. Please make it
sure that you will submit your report
by the first week of the Budget ses-
sion.

SHRI SEZHIYAN (Kumbakonam):
In this regard I want to appeal to you
that regarding Select Committees the
General Purposes Committee may go
into their working. I  think we
should have some norms of working
as it is causing some embarassment
as also sometimes wrong criticisms
.are levelled,

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Other committees have
not done that. Only because there is
-a single instance, why should the
General Purposes Committee be ask-
ed?

SHRI SEZHIYAN: There are other
matters also which I want to refer to
the General Purposes Committee on
which I do not want to speak here.

MR. SPEAKER: So, they will sub-
mit the report by the first week of the
Budget session. With this slight
modification, I hope you all accept
this.

SHRI S. M. SIDDAYYA:
amove:

“That this House do further ex-
tend upto the first week of the next
session, the time for the presenta-
-tion of the Report of the Joint Com-
mittee on the Bill to amend the
Untouchability (Offences) Act, 1955
and further to amend the Represen.
"tation of the People Act, 1851."

I beg to

.MR. SPEAKER: The question is:

“That this House do further ex-
‘tend upto the first week of the next
session, the time for the presenta-
tlon of the Report of the Joint Com-
,mittee on the Bill to amend the
“Untouchability (Offences) Act, 1855
- and further to amend the Repre

+ . sentation ef the People Act, 1951."
) The motion was .adopted.

——

100 LS—8
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STATEMENT RE: STUDENT STRIKE
IN BIRLA INSTITUTE OF TECHNO-
LOGY AND SCIENCE, PILANI

MR. SPEAKER: Now, before I
call Shri Mishra and Shri Limaye,
Prof. Yadav has to make a statement
on the Birla Institute of Pilani. It
is a very long statement. He can lay
it on the Table of the House.

SHRI SHYAMNANDAN MISHRA
(Begusarai): We are feeling very
much concerned; we do not know what
statement he has to make.

MR. SPEAKER: Once it is laid,
it will be circulated to you.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Sir, I lay the state-
ment on the Table.

Statement

The Birla Institute of Technology
and Science, Pilani, g registered
society under the Rajasthan Societies
Registration Act, 1958, is run unden
the superintendence, direction and
control of its 15—member Board of
Governors on which are represented,
inter alig, the Birla Education Trust,
the Government of India and the
All-India Council of Technical
Education, The Institute's Students
Union presented a Charter of 28
Demands to the Director on October
29, 1973 and asked for a positive re-
sponse within gix hours. The
Director wanted more time to give
consideration to the demands and do
justice to them. Not satisfied with
this, the students went on an indefl-
nite strike the same right.

The major demands of the students
cart be grouped ynder the following
main heads: .



